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 3) Telecom District Manager,Nellore

‘Hyderabad

IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL

~ HYDERABAD BENCH AT HYDERABAD

Application filed under Rule 8(3) of Central ﬂdminlstrative

TTibunals (frocedure) Ryles, 1987

M.A. No. 30\ of 1997
. in
Oude NO.‘O\‘\ of 1997

BEI! EE‘ .
1) ‘G ;Gurunedham, s/o Sri Guraya yayya
, aged 31 years, Occi TTA, O/0 SDE

Circle, Swritching ﬁnstallation,
Nellore, r/o Nellore

2) N.V.S. Presad, s/o Sudarsanam aged
. 40 years, Occt TTA, 0/0 SDE Telecom,

‘ Néllore, 'r/o Nellore oo Applic

App lic
a_n..si

1) Unionof India, rep. by the 3ecretary,
Telecemmunlcqtions, Sanchar Bhavan,
Ashoka Road Néw Delni

2) Tpe Chief General Manaaer Telecommunlcétions
. APy Circle, Hyderabad

ResPo

for the reasons stated in the accompany

Affidavit, the applicants/applicants pray in the int

e Uem il a Tudbimmal mav he nlEASEd to all
Appllcants/Appllcants to dispense with the filing of

- ™ L . A

material papers bearing Anexure Ne, I to &nnexure XV

bearing SR No, 4204/96 filed by Smt. K Sobha and 23 o
in this O.A., as both the Ods and the relief prayed
one and the same and pass such other Order or Urders

Hon'ble Tribunal deems fit andproper in the ends of

Counsel for the Applicant
: Appllcants

Dgte: 10=1«'g7

%nts/

nts

ces Respoidents/

dents

ing
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r/oNellore, having tempéraily come down to Hyderabad d

“me to do so,

'3) I submit that myself and theother applicants have f

IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL °

.. HYDERABAD BENCH AT HYDERABAD

M.ANo,

of 1997
in
Onha NO' Qf 1997
Between: S '

1) G, @urunadham and another vos Appllcants/
L ﬁpplicants_
and

1) Unionof India, rep. by the Secretary,

Telecommunicatlons, Sanchar Bhavan,
New Delhi and another

»

AFFIDAVIT

I, G, Gurunadham, s/o Sri Guravayya, aged 31 years

.+« Responderits/
Respondents

-

Occ: TTA,C/0 SDE Circle, Switching 'Iﬁstallation,Nellore ‘

hereby solemnly affirm and state on oath as follows:

2) I am the appllcant herein and Applicant ‘No.1 in the

0. 4. No.

facts of the case. 1 am swearing to this Arfidavit on

[#]

_above

- of 1997 and as such am well scquainted with the

ny

behalf and also on behalf of the .ther applicants whO authorised

the above U.A. on the file of this Hon'ble Tribunal for

iled .

an

Order or direction more particularly in the nature of Writ of

Mandemus declaring the action of the respondents in not
the SelectFanel of Officials for prdmotion for thepurpo
being sent for training to the pest of JIOs,of Pls/AEAL
and TTAs as per Statutory Rules dated 8w2='96 and 14~10

Preparing

se of

5/ Ths /WO0s

96

in mmg sending certain PIs/AEAs/TAs/W0s for training through

letter Ng. TA/STB/101-2/JT0.TRG/Misc/II dated 9-12-'96
in maying certain appointments to the posts of JT0s by

promotion from the Cadres of Fls etc. in the 35%'quota

1st page , Cp‘ QZANQLMQwﬂ&MV¥
Corr= / '
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end
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letter No, TA/STB/1é/14/73 V dated 19=12«'96 etc. as

jliegal, wnlawful, arbitrary, opposed to the Cadres dated

Sml~196 1ssued by theFirst respondent, apposed to thJ

Statutory Rules dated 8-2-'96 and 1&-10-'96, Opposed to

the Principlés of natural éustice. equity and fair play,

violatlve of Aritcle 300 A of Constituticn of Indiz dnd set

aside the seme and furthér issue a consequential direction to

the respondent authorities toprepare the Select Panel

firstly the names of Pls/AEAs/TAs/WOs who possess the

containing
qualifi-

cations prescribed under Col, 8 of Statutory Rules with 5 years

of service followed by the ITAs length of their service as

TTAs followed by PIs etc. with Matriculation cualification

or in the alternative and further issue a consequential

direction to prepare the Select panel with TT4s on thé top

of the 1list R in the order of the length of their service in the

cedre of TTAs followed by all the eligible PIs etcs |Ih the

order cof fhe'length of their service in their service

respective cadres and send the officials for training

in their
to the

posf of J10s as per the select panel and promote and gppoint

the officials as JTUs as per the said Select Panel,

4) I respectfully submit that a similar C.A. bes
-R- No. 4204/96 for the same relief as prayed for by
filed by Smt.K.Sobha =nd 23 Others on , 26~ 12+'96 in whil

nécessary méterial papers have been filed byrthem. The

ring
us was

ch all the

material papers that are to. be filed in this C.A. as

No. I to Annexure No.

mexure

XV are one and the same to that which

are filed ‘in the said C.A. bcarlng SR No, h204/96 as Ahnexure

No. to A  nexure No, XV as material papers bearlng page

to page NO 52, are not being filed in this 0. A., sinc

1\‘“[C)So 19
e ¥k both

the Ods ere to be heard together and ere for the same relief.

The non~-filing of the said material papers in this C.Ap is

neither wilful nor deliberate but for the reasons stat
2nd page
Corr H Q %MM

MLI/K

Atrr, - - Deponent
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bd above,
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Application filed under Ryle 8(3)of
Central Administrative Tribunals.
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